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whole House is seized of it and ali
hon. Members are entitled to take
part in it. Under these circumstances,
I would urge upon all hon. Members
to 'treat these matters with greater
attention than what is being done to-
day. 1 would urge upon hon, Mem-
bers to be present in the House.

Shri Braj Raj Singh (Firozabad):
Even the Minister of Parliamentary
Affairs did not collect his Members.

Mr. Speaker: What is he to do?
Again  and again Government is
acrused.

17.50 hrs.

ALIGARH MUSLIM UNIVERSITY*®

The Minister of Education (Dr. K,
L. Shrimali): Sir, before the hon.
Member starts the discussion 1 should
like to inform the House that after
1 answered this question in Decem-
ber,  the Aligarh  University  has
appointed a committee to go into all
the matters which were raised by the
hon. Member and other questions
which he referred to me privately.
1 do not know whether any use-
ful purpose will be served by this dis-
cussion at this stage. In any case, it
will be very difficult for me to say
anything in the matter.

Shri Ansar Harvani (Fatehpur):
Sir, on a point of order. In view of
the fact that a committee has been
appointed and it is making investiga-
tions, I think it will be unfair for the
committee if we have discussions in
this House. Therefore, I would re-
quest you to postpone the discussion
till the committee submits its report..
{Interruptions,)

Rhri Braj Raj Singh (Firozabad):
Sir. can anything which is on the
agenda be poslponed for uxtraneous
cunsiderations, which are net within
the purview of this House?

Mr. Speaker: By whom wa: he
conmiilpe @ppoinied?

Dr. K. L. Shrimali: By the univer-
sity. ... (Interruptions.)

B “°Hal.f:z\n.-1r-i.our Discussion.

PHALGUNA 12, 1881 (SAKA) Muslim University 3842

Mr. Speaker: The universily com-
mittee is an internal affair. Members
want to know the position and the
debate also may help the committee
to vome to a conclusion one way or
the other. The colamiltee must know
what the hon. Members know and
what has come to their netice.

In the half-an-hour discussion, the
opener of the discussion will have
ten minutes.  The hon. Minister will
have 10-15 minutes. The other hon.
Members who have given nolice will
each put one question or two.
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Mr. Speaker: The hou. Member will
speak a little slowly. The HReporters
are not able to take him down.
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Mr. Speaker: Very well Hon.
Member may eontinue,
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® W 5T NFT & fFar 9T @i,
wfeg oot wzamd oft 9 & e @ A
FATT TFT7 9% AT K wHE § fer
7 fomaman mar W fogarT & qearg
& frd frard i o frdy e
F | T 31 zEw AT & A
21 g atfrat & sifuws & 7€ WY 99
driz &1 qudw favafeasm & 4w
At & fmfo & fear qar o e
wETEG, § w9 ¥ gTeT fEerr WA & 8
- &g g § fe Tw v fewafaarag
AR T Ty, I g

& wewy gom e fesafaasa & at
%9 AT A9 q q LA § ag YT
F 4 A% 39 FT AT ¥ o T |
AT A% 39 71 FHfAat safafehas
1 wwes ¥, w18 gonfaaben anfafs-
FA T F OA AR Y | A K W
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He =aid that the house in Ranikhel
15 heing used for anti-npational  acti-
vities.  Bul unless that is supported
by some reliable authority or source. .
{Interruptions.)

¥ro T gWW fag : AT ARES
T AT A
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g1 @m f& a7 Fow fesafaarem
o @ a= #7 a wE § oW
oA WAy 9TEE AT 77 T W
ST AET &1 AT, Al f o A oHH
A 1 TfAET 7 AuT w5 oY

=fea "3 7 T A AT 79 R
Faa1 WA £, 7% &9 fasafroEm &
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FE ) F amaew # fFw ww A
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? 1
Mr. Speaker: Order, order. A half-

an hour discussion arises out of a
question and the answers thereto.
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For whatever answers are not -suffi-
ciently clear, with respect to them,
a half-an-hour discussion js allowed
to clear up those answers and also lo
cover any relevant matters  which
could not be dealt with in  the ques-
tion. The hon. Member is making a
series of allegations of all kinds of
misappropriation, etc.

st e AT e : § Afaey
w1er # AN At w1 5 T E

Mr, Speaker:  wAHM TR AT
e g Afed fR A TEE vET § o
Withou! these particulars being given,
huw can the hon. Minister answer?
Assuming atl these arise out of this
quostion, even Jhen he cannot ans-
wer,  He has to get replies from  the
respective authorities concerned and
then satisfy the Housc. It is un-
fortunate. With respect  to  thosc
puints, a detailed statement may be
given and I will pass it on to the hon.
Minister,

Shri Braj Raj Singh: More ‘time iz
required for the discussion  of this
matter, If the allegations which have
been made arce true even to a remote
cxtent, that is a very serious matter,
We have got our nominee on  the
committee of the university.

Mr. Speaker: 1 am thinking of what
can be done, " Is he concluding? What-
ever he wants to say, let him put in
the form of a statement and place it
on the Table of the House, '

it T =T TN ﬁa‘fﬁ*‘-ﬁ;ﬁ
W B 7 @ a qATE

Mr. Speaker: He may give the
headlines; so far as the details arc
concerned, he may place them on the
Table of the House,
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Shri D, C. Sharma (Gurdaspur):
All these things require verification.

Gruve allegations have been made,

here. The Education Minister should
place a statement on the Table of the
House. We cannot verify them.

Shri Ansar Harvani: He is making
sweeping allegations. A thorough in-
wvestigation is necessary. A half-hour
discussion will not be enough, because
he has come oul with a series of alle-
gations without substantiating them.

Mr. Speaker: There need be no al-
legations  and counter-allegations.
Whether these allegations are indivi-
dually true or not there is something
against the Aligarh University, as is
clear from the committee being ap-
pointed by the university itself to
look inlo these matters.

This is not the firgt  instance. A
number of questions have been tabled
frqm time to time; I have disallowed
most of these guestions excepl one,
for the reason that a university i
supposed to be autonomous and when
once some disrepute comes over the
university, it loses all its reputation.
Therefore, I wag ver: careful to avoid
it. For 6 or 8 months, the hon. Mem-
ber has been tabling question  after
guestion, I have rejected  all those
guestions, vxcept one. When I came
to learn that they arc themselves ap-
pointing a commitiee, I wanted 1o
know what exactly the truth was and
so 1 thought it would not be right for
me to go on rejecting those questions
cndlessly. He is giving a number of
things. He may give some headlines

¢ —some categorics—and then he
should close. I will ask  the hon
Mirister to make further enguiries
into the matter. That is all that can
be done at this stage. If Shri Har-
vani or Shri Mathur er some other
hon. Member wants to put & question;
1 will allow them. This will come up
in some other form. After he makes
an enquiry, I am sure the hon. Minis-
ter will place a stalement on the
Takle of the House.
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Shri Braj Raj Singh: Let us have a
longer discussion.

»ft s A mrest ¢ F Aifaa A
B ST & T I AT R AA g

dar fF F it frdma &7 777 T,
afrafadt & @& 7 avafa wfawrir aga
T TE WIA WAT ATH IR AT AT
wAfsd A 357 @ § A gwa I
ag #g g fe waqr §, @l &
raafd & st W gEe
afuwry #m  Fv  femfaoem
71 faafordg =9 @ & W
I #Y Wi ¥ aga g@ qur faar
a1 7E &1 uw weAr ag feafa g
" T W S g § rme
7 g S == fF A ® o agy
SEATATI &, I F1 W 9T T/ T g
7 gAng AW 1 fa=e §, afe =
grare a7 fawi &1 oF w7 age a=m
*7d fae g | AfE =9 FHw F w5
frafemgt & wva & o deemeew &
&1 T FAT ATHATE

a7 A1 T51 a9, 96 37 §
ata 3 wFTT &7 LN gir 9 fE
I FT ATAT °T FIEA &1 T | FIHA
#1 & qoar_ feaf oot gt froaz A A
T 7T & W ATT # 37 &1 0F 47
w7 grg A% g1 may | Afww gwIT
fererr At AETET #1 A7 I F7 wEAy
Zmm fF 3@ F oafas feaddz ¥ 2w,
Mo T 7 faer 98 gu afrafey gz
#ma 7 waafa A & o= w1
AT STHAT F Y § 7 7 gAatt
HECEECELE CE R RS
T A AT H O T AT & &
= 78 ¢, 71 = T 7w A1 AN
FTAT ATRAE | AFT 97 PIYo PG F
ATAT AT FEFTT FT AT BT OF )
A1 UF %4 § W7 4fF 1 A1 fE
A g A7 A1 gFA § W A 9 AwT
g A7 &1 97 faar @ v o} e
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ZFAF F o1 WfAew £, T foafA
ag 2 % 9 F geme § oW gy
7w, A1 31 T e & afafafy o
s e o fiovzq &
ar #1539 37 #7 Feut 4 Y | S
g ¥ ¥H7 &1 frafa dz1 1 % f5
A1 g I farerr wr= A0 4 AT
I4eT &7 F A & ffaeer gz
a7 ot wmm #1 fAaw  fear mar
T A7F A qga AT geAd £ Afw afz
HTT T8 AT H HTIRT T AHAT F

afed o § 4 w9T I A
HHTA F77 g ATTHT 0T 0% BT A7
1 "7 Wl F7A AEAT 0w
#an A€ S g ag ae ¢ e Famafaag
F1 forear &1 97 v =T FAT ], IS
wEE fafyam_ fear vgam anfed Sfea
T frafr g1 w7 &7 8, s wfg-
Fifrat g A g & wiz fwd § fom |
97T & w7 w7 famraw gefrafar
Y O & TR TA 9FTT KT qIATH
@1 £ fam &1 fa fvdt oY grem & sfae
BN SETTT AT ARAT & | OF ATET &,
TAF 7 A IEM A AT R O% £
FATH & "I AR AT 72 E AT gA fEAy
& FATA 7T 7 %7 97 w27 05 s
#i1 frowfas s w, f67 & sifwar
frare mid, g7 oE TH £ 97 ¥
FIqE AW AT TA GFT J OIHET
T qAM &1 TE 1 FHY AVE B W
= #17 fgr @1 vz & 1 ofg orT TaE
S SEAZ ATH 07 &7 gAT FAAT
g 1 w7 39 fezafamimn 1 = @
@1 oA 2
Dr, K. L. Shrimali: Has the hon,
Member any particular name in

T A et ;g At
LR EER L R
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Mr. Speaker: Whatever details he
has got, let him write them down
and pass it on to the hon. Minister,

=t Swis &t Tmew : F Fw 97

TA AT

Shri Ansar Harvani: 1 would like to
ask of my hon. friend only two ques-
tions, Firstly, he has mentioned a
number of allegations about.. .. ..

Shri Braj Raj Singh: On a point of
arder.  Shri Harvani 1s our nominee
on the Aligarh Universily. So he is
himself an interested party in  the
University. Can he be allowed to
take part in the discussion?

Shri Ansar Harvani: 1 take wvery
strong exceplion to the remark that I
am becoming a parly to the various
allegations that have been made.

Shri Raghunath Singh (Varanasi):
There is no allegation against him.

Shri Ansar Harvani: The real facts
of the case have to be examined.

Shri Harish Chandra Mathur (Pali):
Shri Harvani is not personally inter-
ested. He iy a member of this House
and he has cvery right to participate
in the discussion.

Shri Ansar Harvani: As a reprisen-
tative and member of this House it is
my duty to keep this House fully in-
formed,

Mr. Speaker: Let there be no  re-
criminations. The hon. Member has no
financial interest in the business. He
is our member there and he knows
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what exactly is happening. Some al-
legations of & serious nature have been
made about the University. He must
have an opportunity to tell the House
what exactly’ has  happened. The
decision of the House iz not in the
hands of either one or the other Mem-
ber. The House as a whole will take:
a4 decision on this matter. Shri Har-
vani should be as brief as possible.
Whoever has given notice can ask a
question or two, and the hon. Minister
wiil then reply.

Shri Khushwaqt Rai (Kheri): In a
half-an-hour discussion a member who
raises the discussion puts certain ques-
tions to the Minister. But it is not
npen to any member to put questions
to the Member who raises the discus-
sion. Now Shri Harvani is putting
questions to the Member who has
raised the discussion.

Mr. Speaker: He can put a ques-
tion himself regarding this to the Min-
ister,

Shri Ansar Harvani: 1 would lika
to ask the hon. Minister onc ques-
tion. Is it or is it not a fact that the
moment the facts of certain  finan-
cial irregularities came to the notice
of the Aligarh University, that Uni-
versity appointed a commitiee con-
sisting of so many eminent persons
like Shri D. C. Chatterjee, for-
mer Vice-Chancellor  of the Rajas-
than University and Shri  Wadia, a
very prominent member of the Rajya
Sabha, a representative of the Finance
Ministry and a representatlive of the
Education Minisiry to look into it?

Allegations have been made about
the building which has been sold by
the Secretary of the Education Min-
. Usually this House never di-
cusses the conduct of the permanent
servanls or permanent secrelaries  of
the Government. But unfortunately
the name of the Education S:-_crvtar_v
was mentioned. 1 want to ask the
hon. Education Minister whether it
is a fact that the University Engineer
had given the valuation of that build-
ing and had given that price.
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I would alse like o ask anothe:
question. My hon, friend, in his
-zeal, has mentioned that the house,

which has been purchased for beins
used as a holiday house by the teachers
.and students in Ranikhet, is being
used as a centre of anti-national acti-
vities. 1 take strong exception to il
I would like to say that Aligarh Unri-
versity today is the greatest citadel
-of democracy. Aligarh University 1=
fighting for nationalism and no other
university can compete with it....
(Interruption).

18.16 hrs.
fMr, DEPUTY SPEAKER in the Chair|

Mr. Deputy-Speaker: Order, order,
1 will allow the hon. Member to ask
‘a question or two only. Shri Jamasl
Khwaja.

Shri Jamal Khwaja (Aligarh): Mr.
Deputy-Speaker, Sir, a number of
allegations have been made. I have
no desire to say anything in regard Lo
-those allegations, but since the name
wof Shri A. M, Khwaja has becn men-
tioned and he happens to be  my
father, 1 thought that on a point of
‘personal explanation 1 would say just
a word or two.

We know that no legal action can
be taken against anything that is said
in the House, But I would like to
ask the hon. Member whether bhe
knows that h: can make himself...
(Interruption). I would ask th¢ hon.
‘Deputy-Speaker whether the hon.
Member knows that he can make him-
gelf look ridiculous by giving credence
to charges about which he has been
given the most wild and misinformed
reports, In all humility I would like
to make a statement. Although legai-
ly speaking the actions of a perscn
have nothing to do with his heirs s«
long as he is alive. I would like to
make an offer or a challenge. Let the
hon. Member, Shri Prakash Vir
Shastri, suggest any honest and im-
partial person in India—anv honour-
able impartial person—and let tho
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case be referred to him. If that im-
partial person concludes that Shri
Khwaja—I do not know about the
other cases that the hon. Member has
mentioned, but I know aboul this case
—has done any immoral thing, quite
apart from any illegality, I am pre-
pared to resign my seat in the Lok
Sabha here and now. I want to lnow
whether he is prepared to resigze hisz
seat. ... (Interruption). I want Lo know
in all humility, whether Shri Prakasn
Vir Shastri is prepared to resigr  his
seal. I am prepared. Let this im-
partial judge and authority....iIn-
terruption),

An Hon. Member: Cap he throw
a challenge in the Lok Sabhav

Shri Jamal Khwaja: He should
give an undertaking in the Hous: just
now that he will resign his seal [
want this assurance from him in this
House, 1 want a straight answor.

Mr, Deputy-Speaker: Shri Mathur,
Shri Prakash Vir Shastri rose—

Mr. Depuly-Speaker: 1 have called
Shri Mathur.

Shrl Harish Chandra Mathur: [
have only two questions to ask. A
sub-committee has been referred to by
Shri Harvani, which was appoinled ta
enquire into the affairs of the Aligarh
University.  This committee was up-
pointed quite a long time back. Why
has this committee not at ail func-
tioned? Who stands in the way of the
functioning of that committee? Why
was it made defunct?

Another question which I would like
to ask the hon. Minister is this. Tt is
obvious from the statement laid on
the Table of the House in answer
to this question that the Aligarh Uni-
versity has stubbornly disregarded
and ignored the Ministry for quite a
number of vears, What are the rea-
sons. ...

An Hon. Member:
know?

How do you
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Shri Harish Chandra Mathur: It is
obvious from the answer which has
been given to this gquestion. If ycu
go and look into the statement, you
will find that for about seven to eight
years the Ministry had been wanting
to get some information and secure
certain reports, but in spite of a com-
mittee having been appointed it was
not functioning all these years and the
Ministry was not getting any salis-
factory reply. How is it that this
Ministry has tolerated this stubborn
attitude of this university disregard-
ing it all the seven years? What were
the reasons, who were the people who
were responsible for it, and how does
the Ministry itself explain its own
attitude in this matter? I am asking
the Ministry how they explain their
attitude.

Pandit Thakur Das Bhargava (His-
sar): With your permission, I want to
put one very small question. I want
to know if the Vice-Chancellor is a
member of that committee, and he will
also sit in judgment over his own
cause.

Mr, Deputy-Speaker: Would the
hon. Minister like to answer just now,
or does he want to ascertain the facts?

Dr. K. L. Shrimali: As I indicated
to you, I am in a little difficult posi-
tion.

Shri Braj Raj Singh:
position.

Mr. Deputy-Speaker: Order, order.
He knows whether he is in a difficult
position or not. How does the hon.
Member on this side know?

pr. K. L. Shrimali: Some of these

No difficult

matters were brought to my notice by~
Shri Prakash Vir Shastri a few’
months back. Then I made certain’

preliminary  enquiries about these
matters, and I assured him that all
these matters would be looked into
and examined.

It is true that some of these objec-
tions have been raised in the last
eight to ten years by the Comptroller
and Auditor-General, and it is also

391(Ai) LSD—9.
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true that some committees were ap-
pointed and they did not function. In
this matter, as you are aware, the
university is an autonomous body;
it is created by an Act of Parliament,
and it functions within that frame-
work, and Government cannot possi-
bly interfere in its day to day admi-
nistration, But, since I thought that the
points that were raised by the Comp-
troller and Auditor-General and some
of the points that were raised by Shri
Prakash Vir Shastri in his letter to
me and in the question that he had
put in Parliament were rather serious,
I talked to the university authorities,
and they have now appointed a com-
mittee which is an impartial and in-
dependent committee. The persons in
this committee are people of outstand-
ing ability, about whose integrity and
independence we cannot have any
doubt.

Shri Raghunath Singh:
know their names? .

Can we

Dr. K. L. Shrimall: Shri G. C.
Chatterjee iz the Chairman. Other
Members are: Professor A. R. Wadia,
a Member of Parliament, Shri Kartar
Singh Malhotra, former Accountant-
General, Posts and Telegraphs, the
Joint Secretary of the Ministry, Shri R.
P. Naik, is the Member-Secretary of
this committee. Their terms of refer-
ence are wide, and I expect they will
examine all the points that have been
raised by my hon. friend Shri Prakash
Vir Shastri and also the objections
which have been raised by the Comp-
troller and Auditor-General,

The terms of reference are:

(1) To enquire into the financial
transactions of the University from
1851-52 to date with special refer-
ence to the Audit objections relat-
ing to the accounts of these years
and steps, if any, taken by the Uni-
versity to meet these objections;

(2) To enquire into the recruit-
ment, appointment and promotion
of the teaching and administrative
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staff of the University and the ad-
mission of students to the Univer-
sity since 1951-52 and to report on
the same;

(3) To suggest suitable measures
of reforms necessary for the effi-
cient functioning of the University.

The difficulty is that unless these
matters which have been raised by
Shri Prakash Vir Shastri arc looked
into, I am not in a position either to
accept them or to deny them. The
University has given me an assurance
that this committee has been appoint-
ed . ..

Mr. Deputy-Speaker: Has the hon.
Minister been given any idea as to
how soon the committee would be
able to finish their work?

Dr. Ram Subhag Singh: And when
was it appointed?

Shri Kalika - Singh: Are these
pointz covered by the terms of refer
ence?

Mr. Depuiy-Speaker: Yes, they
are covered.

Dr, K. L. Shrimali: All the objec-
tions that have been raised will be
covered by these terms of reference.
This is a very high-powered com-
mittee, an independent committee,
and I have no doubt in my mind that
it will make a thorough investiga-
tion into all the charges which have
bren made by my hon. friend.

it soere ofie s c & fver et
frd g gy | OF EEHO
aga g afed w o @ ¥ &

oUA TG W FqT 4T, FiAaradr 0

F TAETC ATEd AwAT Y 99 FAE

#T gatq g1 | WX 9T IgH ATH-

AT I FRA # 57 g ar gfrafad
& grafa wfawrd o1 =fem fnffs
T Tay AT & st gewfy & @R,

TR R Weg & 1 gw faw dwr W

frans a8 & fF 9 a% 98 TR

MARCH 2, 1960

Muslim University 3864

&), AW WAL IY W 9§ g fam

T |

Dr. K. L. Shrimali: I was going to
answer that point also. It is true that
if it is a university committee, the
Vice-Chancellor naturally can sit on
that committee, But I have no doubt
in my mind that the Vice-Chancellor,
it there are any charges against him-
self, as the hon. Member has pointed
out, will certainly have the discretion
not to sit on this committee; for, if
there are certain charges against him,
as the hon. Member has pointed out,
I am quite definite that the Vice-
Chancellor will not sit on this com-
mittee. And if this commitiee is not
allowed to function properly, after

all, there is notlhing to prevent us
from having a Visitor's committec.
Government can always advise the

Visitor to appoint his own committee.
Therefore, in my opinion, at this
stage, it would be advisable for this
committee to function.

With regard to the time, though no
time-limit has been set, yet we have
the Joint Secretary of this Ministry
as the member-secretary of this com-
mittee, and we are doing everything
that is possible to examine all the
points that have been raised.

If a certain allegation is made
against a university, it is our duty to
ensure that all these allegations
are cleared; if there are
any people who are responsi.
ble for embezzement or defal-
cation, they should be brought to
book. Nobody has any right to play
with public funds; nobody has any
right to misuse public funds. And of
all places, a university is the place
where we should have people of the
highest integrity and character, and
a university should be the last place
where such things should have hap-
pened, if there is any substance of
truth in what the hon, Member has
said, the matter is serious, and I can
assure the House that Government
will take all possible steps to ensure
that the university is cleaned of all
the charges that are levelled against
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it. At this stage, it is difficult for me
to say when this report will be sub-
mitted, but I hope, and it will be our
endeavour, to expedite submission of
this report. If the hon. Member has
any other information, he may kindly
pass it on to me, and it will be for-
warded to the university authorities,
who will forward it to the committee
concerned.

Aligarh

I am afraid I am not in a position
to say anything morc at this stage,
because certain things have been said
on the floor of the House here, and it
is not possible for me ecither to deny
them or to accept them, and I can
only await the report of this com-
mittee.

Shri Harish Chandra Mathur: May
I know why the previous committee
was not permitted to function, whe-
ther those obstructive things are still
there, and why the Ministry did not
take action before?

Mr. Deputy-Speaker: No questions
have been answered, because it is not
possible to answer any questions at
this stage. Now, the only thing is
whether this House wants that the
Minister should answer all those alle-
gations after getting information at
this stage from the university; I am
afraid that that would be the infor-
mation given by the Vice-Chancellor
himself. Then, should the House
accept that? . . .

Shri U, L. Patil (Dhulia):  Shri
Harish Chandra Mathur's question
should be answered.

Shri Harish Chandra Mathur: My

question is not regarding any allega-
tions. My question is against the
Ministry itself. Why did they not
function all these eight or ten years,
when the things were brought to their
notice? A sub-committee was ap-
pointed by the university earlier, byt
that commitliee did nol function, in
spite of the Ministry asking them to
function, That were the obstructive
factors? Who were the obstructers?
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Have these obstructions been remov-
ed now? My allegation is again the
Ministry itself,

Shri D, C. Sharma: It has been the
convention in this House ...

Mr. Deputy-Speaker: Order, order.
There should be no new gquestions
now.

Shri D, C. Sharma: It has been the
convention of this House not to level
charges against persons who arc not
present here, but that convention has
been violated today.

Mr. Deputy-Speaker: The hon
Member has stood up after all the
things have been said now. Should
I withdraw all that? Or else, what
should I do now? He has sat silent
and waited till everything had been
said.

Dr. K, L. Shrimali: With regard to
the question raised by my hon. friend
Shri  Harish Chandra Mathur the
position is that Governmeni do not
like to interfere in the day-to-day
administration of the university as
far as possible. When this matter
was brought to the notice of Govern-
ment by the Comptroller and Auditor-
General, we advised the university to
appoint a committee,

They did appoint a Committes
Unfortunately, that Committee did
not meet. Another Committee was
also appointed. Unfortunately, that
Commiittee also did not meet.

Shri Braj Raj Singh: Why not?

Dr. K. L, Shrimali: The University
has no explanation for it. They
thought they would be able to do it,
they would receive the report of the
Compfroller and Auditor-General,
examine it and clear up all the objec-
tions which might be raised by the
Comptroller and  Auditor-General.
That sometimes happens. The Uni-
versity felt that they would be able
to deal with them.

Shrl Braj Raj Singh: “What have
they been doing ull this time?
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An. Hon. Member: Sleeping.

Dr. K. L. Shrimali: As I said, the
University is an autonomous body,
and the House does not expect Gov-
ernment to interfere in the day-to-
day administration of the University.
As far as possible, we would like the
University to function for themselves
in all these ~matters. It was only
when we found that the matter was
not being cleared up, the University
was advised to appoint a Committee. I
think the House should wait for the
findings of the Committee before pas-
sing any judgment on this matter.

Shri Braj Raj Singh: Who knows?
The Committee may not function.

Mr, Deputy-Speaker: Order, order.
1 agree with this position that the
House should wait till the Committee
has come to certain conclusions. It
is not necessary that the House should
accept those recommendatigns or
decisions arrived at by the Gommit-
tee, whatever they are. If thg House
then feels that the Educatioy Minis-
try should advise the Visito# to ap-
point a Committee or there sBould be
another discussion here or something
else, it can act accordingly. But
before the report is received, the
Minister is not able to answer any of
these allegations. I would advise the
hon. Mover to give all those parti-
culars of instances that he has got. He
might, as advised by the hon. Spea-
ker, placc them on the Table of the
House and then they would be passed
on to the Minister who, in his turn,
would send them to the Committee.
Then we will have definite and posi-
tive answers so far as those allega-
tions are concerned. Then we can
consider whether any of them had
been rightly investigated and gone
into or not. At this moment, if any
other demand is made, if we just
force the Minister and say that he
should straightway get answers, those
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answers, as I said earlier, would be
based on information supplied by
the Vice-Chancellor himself. There-
fore, the House would not be satisfied
with those answers. Then hon.
Members would say that the Vice-
Chancellor himself was guilty. It
will be said: ‘We had levelled charges
against him. He is the man who has
given the reply’. There is no other
source from which the Minister can
get information just at present. He
cannot go and investigate himself.

Therefore, it is better that we wait
till the Committee decides whatever
it likes. Let it come to a decision.
Then we will see,

Shri U. L. Patil: Will the report of
the Committee be placed on the Table
of the House?

Mr. Deputy-Speaker: Yes.

Dr. K. L. Shrimali: It is not possible
for me to make any commitment
at this stage. I would request you to
allow me to adjudge thc report before
placing it on the Table.

Mr. Deputy-Speaker: I am not

‘committing myself or the House as to

whether that would be placed on the
Table or not, but because allegations
have been made, the Minister shall
answer those allegations. I suppose
he shall have no objection, though his
information then would be based on
the conclusions arrived at by the
Committee. When that information is
in possession of the House, the House
might proceed in the way it likes
under the circumstances.

Now this discussion is over,

18.33 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 3, 1960/Phalguna 13, 1881
(Saka).





